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GRAM : CEGCANAL REGISTERED/A.D
/\,5 THE CUSTOMS, EXCISE & GOLD (CONTROL) APPELLATE TRIBUNAL,

West Block No. 2, R.X. Puram, New Delhi - 110066.

B BENCH p6 (1)
‘Appeal No. E) bihf’U’U-- MNE ($M) Dated :_9)2{ 97
CEGAT
NEW DELHI
+To, :
C¢c £ Lo b
In the matter of :
C = Red 'bLt’Y Appellant
vs.
mle, Pxisro Covoent (i, Respondent

I am directed to transmit herewith a certified copy of Final Order No. A4 ] INg [ of~MN8B (Sm)
Dated :........... 5 B NS Jorer J passed by the Tribunal under Section 35-C(1) of Central Excise
& Salt Act, 1944/Section 129 (B) of the Customs, Act, 1962.
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7. Bar Association, CEGAT, New Delhi
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Library, CEGAT, New Delhi
. Director (Review), C.B.E.C. North Block, New Delhi
10.  Guard File,

11. M/s Deeparchic Publications, M-93, Marg-46, Saket, New Delhi.

12, M/s Centax Publications (P) Ltd., 1512-E, Bhishm Pitamah Marg, opp. Sachdeva P.T. College of
Defence Colony, New Delhi-110003

13. M/s Lex Site Com. Ltd., Mumbai
14.  Office Copy
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CUSTOMS,; EXCISE & GOLD (CONTROL) APPELLATE LRIBUNAL

NEW DELHI.

E/3145/2000 NB (SM)

(Arising ou: of Order-in-Appzal No.537 4o 549-
CE/BPL/2000 dated 30.03.2000 of *he Commissioner of
Central Excise (Appeals), Bhecpsl).

CCE, Raipur ...Appellants
Rep. by Shri M.D. Singh, SDR
Vs.
M/s. Prism Cement L=d. . « .Respondents
Rep. by Shri S.L. Pawar, Clerk of

Shri Sanjay Grover, Advocate

CORAM: SHRI LAJJA RAM, MEMBER

AQ@(?C W\7
rttip ¢ Order NC\.A_/'/'? 707’ :2.1.2001

PER LAJJA RAM:

The matter was called. None appeared for
“he respondents, M/s. Prism Cement Ltd. Shri S.L.
Pawar, Clerk of Shri Sanjay Grover, Advocate
submits tha% %“he counsel is busy in High Ccur:z. 2
notice for teday’'s hearing was sent cn 15.11.2000.
2. Shri M.D. Singh, SDR submits Ehat the matter
is covéred by *he Larger Bench decision of the
Tribunal in #he case of Jaypee Reva Cement Vs,

Commissioner of Cenitral Excise, Raipur = 2000 (119)

ELT 552 (Tribunal - Larger Bench). The mater

related Lo the modvat credit in respect of the
) . .. mMmines.

2xplosives used in 2* - o The amount of duty

invelved is Rs.44,712.00. No penalty was imposad.
The Ccmmissioner cf Central Excise (Appeals) has
relied nupon the decision.:, which has been over-
ruled by the above Larger Bench decision of the
Tribunal.

3. As the matter has been already settled by
the Larger Bench of he Tribunal, I dec no: agree

with the view =2ken by <the 1d. Commissioner of

Central Excise (Appeals) and the same ig sot aside.




4, As a result, the order-in-original passed

by the Asstt. Commissionef of Central Excise
(Appeals), Satna is restored. Thus, the appeal
filed by the Revenue is allowed. Ordered
accordingly.

Order dictated & pronounced in the Open
Court on 9.1.2001.

( 'AJJA RAM )
MEMBER (T)

9.1.2001
Ckp.




